CENTRAL pDMIN ISTRATIVE TRIBUNAL ng
PRINCIPAL BENCH, NEW D ELHI

0.A.90/90 .

Neuw Delbi, This the 15th Day of July 1?94

{
Hon'ble_shri c.J. Roy, Member{J)

' Hon!

——

ble Shri p.T.Thiruyengadam, Member {A)

1. Shri Rewa Dhar.
s/o Shri sadanand

hotographer ) )
ﬁndergcgief Public_ﬁelatlan officer

Nor thern Railuay
N.D.C.Re 8uilding
New Delhi,

2, . Shni Baljoo Ram
5/o Shri Basudev

Bromide printer , ] ‘
under Chief public Ralations Of ficer

Northern Railuay : : . .
N.B.C.R. Building

Neuw Delhi.

| . Y -[‘\pplicants

shri Madhok, ProXxy counsel for
Shri B.S.Maines, Advocats

yersus
Upion of Indiat Thr ough

1. The General Manager
Northern Railway
Baroda House °
New Delhi.

2. The Chief public Relatiens Officer
Northern Railuway
NeD.C.R. Builcing
New Delhis - _ - _
‘ ' .. Respondents
By Shei D S Mehndru, proxy counsel for o ‘
shri P.S. Mehendru. '

D R D E R(oral)

Hon'ble Shri C.J. Roy. Member(3J)

Te In this case the reliefs ‘claimed by applicant
’N0-1 aﬁd 2 have been considersd. In-visu of thé

fact that applicant No.17hé$ already superannuated
ﬁhe relief of reguiarisation and promecticn can only
be granted to applicant No.2 who is étill in s ervice.
The learned counsel For:the respondents'producéd

'tuo orders which are taken on filejone is fcr

regularisation and the other is for promotion

A J‘y‘

ey




P -

uith:regard to applicant No.2,

2, Shri Madhok representing on behalf of Shri
B.S. Mainee/states that the case may be dismissed
as withdrauwn. Therefcre the OA is dismissed

as withdrzwn. No costs.

o « JRES
(P.T.THIRUVENGADAM) (C.9.ROY)
Member (A) Member {J)
Lcp




